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/ The followmw‘ Act which was passed by the
i Legisiative m:,aembly of Goa, Daman and Diu on the
JBth day of January, 1984 and assented to by the
Y oresident of. India on 1st June, 1985, is hereby re-

\‘ ublished for the general mformatlon of the public. .

Ry

1B S. Subbamm, Under Secretary (Dra.ftlng) to
the Govemment pf Goa, Durnan and Diu, ‘ ;

qu_.l_lajl 2‘1111 July, 1985)

Th° Goa Daman and Diu Schnol Educa,tmn_ha,\EM
(Ad No. 15 1985)

AN
ACT.

to. provide for better organisation and development
of School Education in.the Union Territory of Goa,
Daman and Diu and for .matters connected there-
with or  incidental thereto. ' i

" Be it enacted by the ALegL:slatwe Assembly of Goa,
Daman and ‘Diu in the thirty fowth: Year of the
'Regublrc of India as follows: — _ 9

3 CHAPTER I

Prahmmary

1. Short title, extent :md commelmmznt —_ (1)

. This Act may be called the Goa, Daman and Diu

School Educatlon Act 1984

- (2) Tt extends to the whole of the Union terntory
of Goa, Daman and. Din.

(3) It shall come into force on such date as the
- Administrator may, by notification, appoint and

different dates may be appointed for different pro-

visigns of this Act, and any reference to the commen-



cement. of this' Act,” 'n relation to any provisic

%oi shall ¥ const Jled as a reference to the dat
Iucn tnat provxswn comes mto force

et Dafinitiong: —In ms Act, unless -the contex
. 'A‘othe_rwwe requires, —/ Boey e gl |

(a) ‘fAdJm:nsf;rator" means thq Admnmtrator

of :the;{Union territory" appointed: by:.the President
nnderh.a.:jtlcle 239 o«f the (,onstltutlon' A

2 S O *i t
" ; .‘.‘Advxsory Beard” -means ,,‘the Board as
cgnstﬁ;gtfxi um}_er sectlon 24 of tlus A(,t

R ‘;Q”a}d" mea.ns any ald gr;mted to a recog-
_mised - scﬁool by the" “Administrator, or any -other
iauthonty desugnated by the Adm1mstrator- -

“%°school ‘Which is receiving aid from the Admints-

- trator. or any other autllonty deslgnated by the
$ Admlmstmtor' £

L (e) appropmate authonty” means the Adm
: ;‘mstratm; or any other- officer aut‘nonsed by him
in this beha.li

Goxzé’x-‘nmept of (Goa; Daman.and Diu, and
gx:ltcludes sany “other ' officer: authorised {by. him to
rform all or any. o;f the functlons of the Dlrector

i

L

“~gchool who  ig employed such a

g, schcro " me'ms g recogmseﬂ school
ﬁ"'-):'m iy ex.lstence at fhe commencement of

iy '; E,t:.a-xi & <

& A6 o {tf-lead’{'of school" means the prmmpal
.\r"*aqé.'@gz’lgﬁm ‘officer, by whatever ‘name called, of a
- R1eED, gniged ‘school:

d)‘ "a,lded scho»ol" ‘neans a recoagmued prlva,te-

“Dlrector means the Dlrector of Bduca-"

',h)‘ “emstmg employee” nmans an ﬁployee of -

111.00 : mmedmtely betore the commendement of.

e
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(1) “local a.uthomty” means——'

< ,(Mﬁ 2 )’h o [
(1) in rel&tion to an area, within

the local limits. of a mumcmal com’lcﬂ _
~ constituted under the Goa, Daman - _
" :and Diu Municipalities Act, 1968, the ‘Act No. 7
- the mummpal commll conce:rned - v of 11969,

, (11) in re]atlon to an area vnthm

_ the local limits of a- village panchayat

. .constituted under the Goa, Daman
and Diu Village .Panchayat Regula- . .. .

. tions, 1962, the wllage, panchayat , Act No. 8
concerned' P oLBRL T of 1962,

(m) mzmager” in re]a'aon to a SCh*oo] means -
the person by, whatéver ' name called, “who is 1,
* entrusted, either on’the date on which'this Act: .
" comes into force or, as the case mav be.»m unde'r; T

_wfch the management of the' affalrs of that schoel el

_ (nl “ma.nas’ma' comm1t+ee” means. the b‘O’de of"-,'»'
_'mdlwdua,ls which is entrusted .with the ma.nageg;:_ L
ment’ of_any reco;zmssed prwate school

(0) “mmm:']tv qchoo -means a achool eqfab]mhed._ -
and adminigtered bv:a minoritv. having thé right . -
to do so under cla,use (1) of artlcle 30 of theil' o
Conshtutlon s "‘

\

(n) “notification” mea.ns a notlfmatlon pu{bhshed{- L

in the Officlal Gm.ette, 3 S -
C(a) -“nrescribed” ’ means preﬁcnbed by Vrtjﬂes” Py
'.made under’ ﬂus Act - RIS

$

(1) “nrivate dchool” means a schmkwpgp is nO:Q'
run by the Central Government. Admlmatrafd{"- o
any other authoritv designated: or: smmsbred' by
_the Central Governmenf or, ..A.dmuustmator‘

i - ﬂ f"m:bhc e}tamma’rmn” '_mna,ns 8.11 fhmtmh

any | : other off.u':erﬂﬁmlhor'ls 3

(). ;“recogmsed sehibol” me&nﬁ' SCI
nised. by the - approprlate authorlty ,x__g ok

()" “achool™ includés. . pre-pl‘?marjr tpr
miiddle sécontary “and’ highsr setonidatyy HChool
rand “alsb ~includes” any other +instititie '-"‘Whitﬂi"
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imparts education or training below the degree

level, but does not include an institution w hich
impart':' technical education;

(v) “school property” means all movable and
immovable property. belonging to, or in the pos-
gession of, tine school and all other rights and
interests, in, or arising out of, such property, and
includes land, building and its appurtenances,
‘playgrounds, hostels, furniture, books, apparatus,
maps, equipment, utensils, cash,- reserve funds,
investments and bank balances; '

(w) “teacher” includes the Hoad of a school

(x) *Ty 1bmml" means the Admlmq-
trative Tribunal constituted under the

Goa, Daman and Diu Administrative Act No. 6
Tribunal Act, 1965; of 1965.

(y) “unaided minority school” means a recog-

nised minority school W'hlch does not receive any
aad ‘

. (z) “Union territory” means the Union terri-
tory of Goa, Daman and Diu.

CHAPTER II
-

Es"rablishmenf. recognition, affiliation, management -
of, and aid to Schools

3. Power of Administrator to specify the scales
of* pay of teadhers of unaided schools. — The Admi-
nistrator shall by notification, specify the minimum

scales of pay of the teachers of schools whether
recognised or not.

4. Power of Government to regulate education in
schools, — (1) The Government may regulate edu-
cation in all the schools in the Union territory in

accordance with the provisions of this Act and the
rules made thereunder.

(2) The Government may establish and maintain
any school in the Union territory or ‘may permit any
person or local authority to establish and maintain
any school in the Union territory, subject to compli-

ance with the provisions of this Act and the rules
macle thereunder.

(3) On and from the commencement of this Act
and subject to the provisions of clause (1) of article
30 of the-Constitution, the establishment of a new



e

[

Lo |-

R i 4
[
school or the opening of a class’ or,geatldn of a class
or the closing down of an existing class or'. any .sec-
tion of an existing class in any existing school. int the
Union territory, shill be subject to-the. provmwms
" of this Aét and the rules made thereunder and any
school or class or section established or 0pened other-
‘wise than in accordance with the provisions of this
“Act or the rules made thereunder shall not be recog ¢
msed by the apprcvpmate aut[homty ' .
\/" Rewgmtxon of sohoolrs — (1) The a.ppropnatf\
'mthomty may, on an apphcatlon made to it in the

prescmlﬂ»ed form and in the p*'escmbed manner, recog :
nise a.ny school "L

. Promdbd tha,t no-- sch(rol shall bel recogmsed
_ unle‘ss-e-—_ o
‘() it ha,s such funds to enl;ure its f1nanc13.1
-stablhty which regulate payment of .salaries and
allowhnces and other benefits to its employees as

, nreccmbed -

, (b) it ha.s a scheme o'f management as requmed.
-5 hy secuon 6;

o (c) it has smtable or adequal‘e accommoda.tlon 0k
- and'sanitary facilities having regard, among other .
© factors,” to the number age and sex of t;le pupﬂs;;:""i P
a‘ttendmg it; o

._,‘ "

(d) it prowdes for approved courses of study o
and effment mstrucuons : :

e e) it has teachefrs with prescnbed quahflca,tlon '

| (£) it has the prescribed facilities for physxcal '
- . education; library service, laboratory: WO‘Ik werk-
_shop practlce and co—curricular a»ctlmtieS ‘and™

“(g) it gwes an 1u1dertakmg that 1t W;lli follow'
. the prowmmm of . ‘ths Act a,nd Lhe i'ules made_v !
._"thefrelmdefr . g 5 - L

b ,.'.;:'f

(2). EVery a,pphca.tmn fm: recog'mt jon oc_E ﬁ“‘schooi- RS
“shall ‘be entertained and considered by:th pp'_"
priate-‘atthority and the decision theéreo Hhall¥be
‘comimunicated to the applicant within & pefiod of
four Ihonths from rthendate - of ‘thd’ ‘recelpt: ‘ofcithe’ &
&ppllc’%tlml ahd where: recognition’ is - tiof sgrantedy? ;.
the ‘fensonis: for ot granting ‘such’#ecognition st -
“also b’ cmnmtxmcaﬁeti to the npplican‘t* Wl hifxthe -
said péznod ‘ P
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v (3) Where the managing committee of a school

obtains recognition by .fraud, misrepresentation or

suppression of material: particulars, or where, after

obtaining recognition, the school fails to continue
to comply with any of the conditions specified in the
proviso to sub-section (1), the authority granting
the recognition may, after glving the managing
committee of the school a reasonable opportunity of
gbowing cause against the proposed action, -with-

draw the recognition granted to such school under
sub-section. (1). : R

(4) The recognition granted under sub-section (.1).
ghall not, by itself, entitle any school to receive aid,

(5) Hivery existing school which is receiving aid
as on the date of coming into force of this Act shall
be deemed to have been recognised under this section
and every such school shall be subject to the provi-
sions of this Act and the rules made thereunder:

Provided that where any such school does not
satisfy any of the conditions specified ih the proviso
to sub-section (1), the prescribed authority may, by
order, require the school to satisfy such conditions
and such other conditions as may be preseribed
within the period specified in the order and if any
such condition is not satisfied within the period =o

specfied, recognition may be withdrawn from such
school: '

Provicled further that where any recognised school
does not, at the commencement of thig Act, satisfy
any of the conditions specified in the proviso to sub-
-section (1), the prescribed authority may; by order,
require the school to satisfy, within the period speci-
fied therein such conditions and suc¢h_other pres-

. s Ve AN e ———— -
cribed conditions as may he_specified in the order
P R o il et & pn > SR » * [ 3

and if any such.condition is not safisfied within the,

perod so svecified recognition may—be Wwithdrawn
Jfrom such school.

6. Scheme of Mn.nmzerﬁent — Notwithstanding

anything contained in any other law for the time
Feing ‘in force or in any instrument having effect
by virtue of any such law, the managing committee
0% averv recognised school shall make, in accordance
with the rules made under this -Act a scheme of
management for such school:
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Provided that in the case of a recognised school

which does not receive any aid, the'scheme of mana-

~ gement shall apply with such variations and modi-
fications as may be prescribed.

7. Aid to recognised schools— (1) Any aitho-
rity specified in’' clause (c¢) of section 2 may grant,

out of the funds made available to it for the purpose;

after due appropriation' made by law .as aid to recog-
nised schools such sums of money as it may consider
necessary':

‘Provided that no existing school receiving md
mmedlately hefore the commencement of this Act

" shall be-eligible for continuance of such aid unless it

complies with, within stuch period as may be specified
by the aforesaid authority, the conditions spemfled
in the proviso to sub-section (1) of section & and the
riles made under this.Act relating to the grant or

-, continuance of such aid.

“(2) The authoq'ity. competent to grant the aid

may stop, reduce, or suspend aid for violation of.

any of the prov1s1ons of this Act or the rules made
thereunder

Provided that no such aid. shall be stopped,
rediced or suspended unless on.a reasonable oppor-
tunity of showing cause against such  stoppage,
reduction. or suspension has been given- to the
management. : :

(3) The axd may cover scuh part of the expen-
diture of the schools as may be prescribed.

b

.(4.) No payment, out of the aid given for sa,lary,
allowance and provident fund of employees of the
c:hool shall be. made for any other purpose,

(o) No unrecogmsed school shall be eligible to
recéive any aid or any “benefit made available to
recognised . schools by the authority spemfied in

clause (c) of section 2.

Affihatlons. — (1) For the purpose of "any
pubhc examination every recognised Higher secon-
dary school shall be affiliated to one or more of the
Board or Council conducting such examinations and

shall falfil the conditions specified by the Board or
Council in this behelf':




‘ Prowded %h’lt nq RBoprd-or Couneil conductmw any
pfubhc exa.ml;gatum shall affiliate any -school unless

““guch schéolthas been: recogmsed undea thls Act and
such rec ogmuo:n is in force o

) The' students of recognised higher secondary
Bdlmols Shnll be_ prépared. for; .and presented to, the

ubllc anlmnatlons or such. od.her form of evalua,tlon
i ; made foer j;he sLLdLnts qf such ‘;t‘,hoo]c, 7

.;;(3) Save ﬁﬁ} otherwme pTOVlded 1n sub s;ectlon (2 ¥
e} stucL{ent Tof - every 1%0gmsed ﬁchnol slmll be —

(a) inepared for, and presented to Such pubhc
minati

tipn "ag: rnay “held” by the \’Dlrectomte
other offlcel_* or authorlty specﬁfled by the

j ¢

CHAPTDR 11T

o i i School Pmperly

9 School I’roper’cy s (1 The Management of
every alded school shall maintain in the prescribed
“form a pI‘O{p-el' record of its property-and such record

.shall be: kept.- for mspectmn at: the tlme of 1ecrular
Bch”&(yls’mspectxoq. I s. .

.q".-\

(2) ‘No~ alded school shall tum&fer any property
1f by ‘such transfer, any of the facilities referred to

_in_the proviso, to sub-section. (1) of, sectlon 5 15_

llkely *to be pregudmlally affected

'-3(3) Nomthsmndmg a,nytlung contamed in any
other Aaw: for) the- tnne bmng i force, .11,0 transfer,
n{‘drtgage OF. lease of ‘any’ movable or, nnmovable
‘ property of an aided ‘school, not! being the property
‘Bppc%lglq(dl rulqas,. shall .be' made except:with -the
previc pqrmwslon of the a,ppropnate au {hority"

el 3"ir rr,}

:'“ aed ﬂhat where the appronr-late **authorlty
onuts or.’falls to dispose of: the apphcauon for such
permlg&smn\ within. sixty days from: the date -of re-

jeE shall¥on' theexpiry of the” ‘gaid” pemod of mxty days,
5 be*deemed to ha,ve been granted

t4) .Any tl'ansactlon made in- contmventmn of the
provisxons of sub-gection (3). -ghall hatvaid

“ceipt ‘of the: apphc1t1011 in this behalf the permission '
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S. 10. School Fund and School Staff Account Fund, ——
(1) In every aided school, there shgll be two Funds
to be called, reqpectlvely, the. “School Fund" end
the “School Sta.ff Account Fund”.

(2) There shall be credited to the School Fund, et

(8) any aid (other than maintenance g’rant)
gET a.nt,ed under section 7;

(b) income other than income from fees
accr uing to the school;

~ (c). any other contributions, endowments .Lnd
- the hke

(3) 'I‘here shall” be credﬂ.ed to the School Sta,ff

. Account Fund Al

o (a) the aid granted by. the Admuustrator bV
" way of mxlmtenance grant;

(b) ‘income accrumg to the schoo] by way of
feea

ody e Sekool Pand gad ol sther funds, mcma-
“ing the Pupils’ Fund, established with the apprcwal '
of the Administrator, shall be accounted for and

operated in accordance w1th the rules made undPr
' thls Act.. : S '

65) T every reg:ovmsed una,ldad s,chool there shall
be @ 'fund,” to be called. the- “Recognlsed Unmded
‘School Fund” and there shall be crechted thereto
income accruing to the school, —-

(a) by way of fees or other charges

- i (b)'save as otherwise provided in clause (a) :
: cha.rges and payments which: may be realised by
© the school for other specified purposes, -and.

~ (¢) any other contributioms, endomnents, glfts
and the like.

(6) (u) income derwed by unmded schools by way
of fees or other charges shall: be utilised only for

such educatmnal purposes as may.. be" prescribed;
and . :

(a) save as otherwise prmhded in clause (a)
charges -and payments. realised.and. all other contri-
butions; - endowments. *and 5. received by  the -
school shall -be utilised only for the- specific pur]me‘
for which. they . were realised or received.: :
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(7). The. managing commlttee of every recognised
‘plwate school shall file every year with the Director
uch. duly: audited financial and/other returns as
‘-,__m'w "be- preseribed, and every such return shall be

: : ‘::;aumted by such authol 1ty as m:;,y be preqcrlbed '

. 4

; DHAPTER w SELI- N
Terms 'gnd qondlhons of seryice ‘of employaes y‘w !
: .of recogmsed pnvafe fchools 1‘ .

aiul COIldlhons of* sﬁrvwo of Bmplo ’ees
of __b(&)gn}s@&d ‘private . schoolsi--(1) The (:ovem—

ake ru,les regplating the recruitment,
};m qua_l;ficatiorm for recruitment; and-the

giof servme of employees of recogmsed.
chools : : : . ’

Pe%ﬂgp"fpf .;m‘:employee in’ the employment of an
Bdhool a,t the cammencement of"- '(,hls *Act

g&}md%d* urther:_,_t.fnat e*very guch, employee sha]l '
{,* ‘toj:optifor the terms and. conditiods of
; ,‘,;‘%Iwﬁe _,appl'?cable to him mm:;,edmtely before .
gnm ncement of L}ns Act

‘sed-‘ pnvate 8 hool mtends to' suspend a.ny of its.
en 1QY&E?E” auch mtentmn shall ‘be’ cgmmumca*téd to
,ilqeiDlchtpr -and ‘no-sich’ suspension shall be.anade
[ wherea) dlsmphnary proceeding is- .contem-
0L _ndmg,‘ and except WLth the prlor appro~
: ‘Dlrector“ﬂ

: {orce* fora ponod efrmeedmg ‘gix months, Whlch may,
W;t’lr the prior- approval of -the: Director and" for
reasons dlrer.-ily attributable to the. teacher - and
reocu ded in wmtmg, be extended by a' further permd

- £ that *Lhew managlng c{)mnuttee.
end 8 "'i-"’ex_ii_:fyloyee'*-with‘.immediate effect "and .
‘3 pnov approval’of” the DlreCtOF Sifnaf-is
i *such nunedlate suspenslon is nece:s-_ .
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sary by reasons of the gross misconduct, within the
meaning of the Code of Conduct preseribed under
section 1z of the employee or where a case against
him in respect of any criminal offence- mvolvmg
moral turpitude is under mvestlgatlon enquxry or
trial:

Prov1ded also that no such mlrnedlate suspension
shall remain in force for more than a period of
fifteen days from the date of suspension unless it

has been communicated to the Director and appro-.

ved by him before the expiry of the said period.

. (4) Where the intention to suspend, or the imme-
diate. susnension of, an employee i§ communicated
to the Director, he may, if he is satisfied that there
are adequate and reasonable grounds for such sus-
pension, accord his approval to such suspension.

(5) In its application to an aided minority sqhbol;—

(a). sub-section (2) ghall have effect as.if for
the words “excent with the nrior_’anm‘nvﬂ of the
Director”. oor'urﬂnp‘ therein, the words “except
after an” mrmiw in accordance with the nroecedure
spemfled in the sald rule” had been substituted:

(bY qub—qm-hnn () qb&]l ‘have effect quhwect

- to the modz,i(:gl’rlon that the reauirement- rel&tmg )

" to the appro‘. of the Director shall not apply.

- (BY The nrovisions. of sih-gsection (1) Pl]’ld t‘ne‘.

provigions of anh-sention (2). as modified 'hv sub-
-section (5) ghall apnly, and the nrovisions of -sub-

-spetion (4). c;hall not apply to.an aided mmomty
school : : _

12 Emﬁlovnﬁq to hie woverned by a Coda of Con-
~dnet— (1) Bverv emnloves .of a reddenised’ school

shall be eoverned by such Code of Conduct as may

he nreseribed and on the violation of anv nrovision
of such Code of Conduct. the emnloyee shall be liable
to such dhcmhnary action as may he prescrlbed

(2) The Code of Conduct shaﬂ m"escrlbe among<

dther things, that no employee ‘shall; —

(a) neglect his dutles in ‘teachmg or cumcular
actnntles

‘(b)* propagate antl—natlonal communal caste or.
" gectarian outlook;

c\\\’)
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il 'imz%kevg‘i}scm_;\matmn among the studeuts‘-

2 |f§,,u= ¢

L) engage himself a8 selhn )
)hsbingf‘i’ilf!n' g &Dmt Gf any

Snlaries: e.emnloxees -—*f1’he acalfgs

depllowances,Sipengion; eratuity, proyid

“and Fother: pmscnbed ‘benefits . of". the:

< Tmognised “private ‘school 'shall 7y

_thogeiof the: employees “of the cm‘
L "hodﬁa* rimhy it ‘

= __W’here the scales of any pa,v “and
_fj'al,lexvgmces, Qension . g];atuitv, ;provldent fund and
) ‘?ﬁ mgegcx:lt,\,gd ’be:nf;ﬁts of “the. employees . ‘of Any
' __s;edf"'pg'iya.,te School are ],ess than those 'frr‘t

". e
. 'I

.m e RO
threctlon shall “be deemed ta be non-compha,nce
?Etle-'conditionq ‘for:: :éontinuing’ recognitidf.io

.,apwrdmgly P

:-.,

) .Promded a.Lu:: that in - mch recognlsed‘ 80110-01
“which” doeginat ‘recelve ‘any-aid, there shallbe a
Fund to be called “The Employees Retirement Bene-

lent. fund
‘femnloyees of

mne'=' p\,to ‘ther ievel’ of' thoge ‘Eofﬂ*tht'_
__orrésppndmg”‘status Ain-»stHools

"'that' tlie fmlure. to comply‘mth. |

_: eix'stmg seliool” and -the” prbv_lsmns of ‘S&{Ztu}n *5'

g
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fit I d”, and there shall be gredited to- that Fund

every contributions made by the school and the
employees towards retirement benefits.

_14. Chapter- not to apply to unaided minority

~schools. — Save as otherwise provided elsewhere. in

this Chapter, nothing contained in this Cha.ptﬂr shall
apply to an unalded minority school.

CI{APTER -V

Provisions appllcablc, to-unaided mmorufy sc.hools

15, Power to pres;cnbe minimum qua,llfmahons
for recruitment. — The Governinent may make rules
regulating * the minimum. qualfications for,. and

method. of  recruitnent” of employees of unalded :
nunorlty bChOO]S .

Prowded that no quahflcatlon cahall be vamed ‘to

- the. disadvantagetof an- e*u,stmg ernployee -of - an
- unaJded mmomty school. ‘

16 quer to prescnbe Code -of GOnduct _Every

emt)loryee of an unaided minority. schoal. shall be

- governed’ by such Code of Conduct as. may be
prescrlbed o - _

I

17 Contract of ceervme-—m (1) The manamng
commlttee of every unaided mmoritv school shall
enter into’ a. written contract of service w1th gvery

,employee of such school

i Prowded that if;: at the. commencement of; this

‘Act, there is no written contract of service in rela-

tionh to any e}ustlng employee of an upaided mmorltv,

school, the managing committee of such school shall
entér into such contract. ‘within a . perlod of “three

_ 'montﬂls from such commencement

Provxded furthﬂr th&t no contract referred to in
the foregomg proviso shall vary to the dlsadvanta,ge
of any existing employee the term of any contract

subsisting at the commencement. of this Act between
him and the school '

(2) A Copn,r of everv con‘rract of Serwce referred
to in ‘sub-section (1) shall ‘be forwarded: by.the
managing . committee ‘of the. concerned -unaided

minority school to the Director who shall, on receipt

a\\s
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. of-such copy, re;;_bt it in such manner as may be
gpres:c 1*1bed : '

(3) Every ccmtrd,ct of service referred to in c.ub—

-section (1) rs‘hall promde for the followmg matter*%,
'namely' g .

X a) ﬁhe terms and COndIthIlS of service of the
. .-employee, Jincluding the scale of pay. (md other
i-alhmrances %o whmh he Js.hall be entitled; ' ‘

e leave of - 1b'~3ence age of retlrement
enslon and gratuﬂty, or contrlbutory pr omdent
: o1t of 8 __lon and gratuity, and’ ‘other
_u‘e’ employee shall be - entltlﬁd

__na,lf:les which my f unposed Fon
oyed “for the wola,’aun of any ‘Cods: of
Qndu'c or thmbrea&h of any term of the- contract
d : by.-.h—;ql, L 4 -J__“_,

: lfd.) “the: Tnanner in wluch dlhcmlmary proceed
mgs in relation tp:the emnlovee shall be conducted
‘an;i the prpoedln'e which shall be Followed: before

empIcWee is dmmlqsed removed from sermce
duced 111 rank;’

(1 .the sca_le of psw and other allowzmces

(11) leave of absence, 1ge of retlrement '
,Rensmn,, jrratmtv, promdent fgnd and other
..-Ken ts s
CapseE (m) 'any dlscmlma.ry actlon lea,dmg to ‘the
- 'dismissal or’removal from service or. reduction
- v-dnrank or imposition of any. other pumshment
. on- the employe& e e
(i’) any other\ matter wlnch in “the opmlon ‘of-
the manag-mg committee, ought. to be, or may be,
spec1f1ed in bLlCh contract

Admxssion to schools and fees -

o 18; A,dn:ussmn to recognised schools, =—— (1) A chﬂd ,
who has ot -uttained the age of five vears pr- or
be{f)w ‘the. ‘15i dayof June of the’ veqr in w]uch
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the admission of such child is Soiught'sha.ll not be
admitted to class I, or an equivalent class or any
class higher than class I, in a recognised school.

“(2). A student seeking admission for the first
tlme in - a .recognised school in a class higher than

“class I shall not be admitted to that class if his age

reduced by the number of years of normal school

study between that class and class I or an equlva,lent
‘Cld,SS falls shori, of five years. : -

- (3) Adlmssmn to a recovmbed school -or to any

class thereof shall be regulated by rules. made in

t‘n.ls beh alf

BAOE I‘beﬁ and . other charges, -
51 shall levy any fee or collect any other charge

D

. or receive any other payment except those spemfxed
: by the Dlrector

(2) Every (uded school having drfferent rates of

= fees or-other charges or dlfferent funds shall obtain
- prior approval of -the prescribed authority before
levying. such fees or collecting such charges or -

crea,tmg such funds. _

: (3) The mana,ger of every unaided: recognisecl
school ‘shall, before the commencement of each
academlc session, file with the Director a full state-

‘menti’of the fees and the cha.rges to be Ievied -by
“giich school with the approval of the Dn-ector during

the ensuing academic session, and except with the
prior approval of the Director, no:such school shall

“charge durjng. the academic session, any fee in

excess of the fee specified by its manager in the
said statement.

' CHAPTER VII
Taking over management af school

*20. ..Taking over management of school, — (1)

.~ whenever the Administrator is satisfied that the

managing conum’ttt!e'mfﬁﬁager of any recognised
school

(1) has contravened any provision of thl!a Act

_or of any rule or order made thereunder, or

) Tag s rieglected to perform any duty or oblis.
gation imposed on it by or undar this- Act, or

(i) has mismanaged the affairs of the school
or ha niigappropriated or hag misapplied any

i
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, iat money sl;andmg.,j to- ‘rhe Cl’Gdli: of 'mv Fuml of Lhe
Su e *!ﬁSchool, B0e) il "{'r'-

LY has md.’naged the affairs of ‘the ﬁchool

e ,ﬁlg 8 mannel prejudlmal to the pubhc interest, or

__,,(v) has ormtt:ed or neglect@d' to pay “its share
tDWP}-IﬂB ‘the : ‘medical facility, . pension,; gratuity,

ident, fund, “and other prescribed ‘benefits. of
he- employees 'of the. school,; in “accordance’, with

(m) has cloged down -the school or any,class
or; wseqtmn of the school in _contravention .of the

1les ' made under this Act or any Ofrder,; dméctlon
' thereunder QI' R

‘smg itg? mabxhty to run the’ schoal,

: m the_ __mteres‘x, -of - school - educatlon or in order to.

ey *Lﬁter “glving. i:hg «managing. committee or the manager
pf snch .school .a reasonable opportmuty of : showmg

'_:,ause agamst ‘the’ proposed ‘action,» take . over: “the -
] a lumtt,d —perlod.

' “management of -such school Hor,
N hoﬁrexceecdmg thr:ee years:,

N ol

31315 be@\ta}{eq aoyer. for a-periad -of- tfhrgg YEATB T

- lggs,the- .A,dnumstrator ma‘y, if- ‘he. ig *of ropinion
Jhat in.order to ‘secure.'proper, manmgementaof ithe
“yyohool, it/ig expedlent that such: ma,na,geme;nt shaonld

- epntinue. Lo bexin, force after-the expiry.of. the. gaid

Nimited : pened he: may; from time ' to tlme gssue‘

~“directions- for the continuance of such rpa.qagem,ent
“for such - period not exceeding one year at 'a time as

“he may. ttpnk flt}'uobhoweverf that the. total. period -

for wluch ‘sqph_ mang;g_e_;ment ja! t”,ken over qhall not

« 2n, 'my case, exceed five- years S
i f*"ﬁ « |I_1 "' '*

e

i 12); Whenevar th management of any school is

L@}gen«  QVer; .under sub—sectmn 1);; every person in

cha.;'ge of “the ‘management of such school jmm

- ‘diately. beﬁore its management is taken over,. c;ha,ll

. dehvel _possession of ;the. school property Lo secure
proper nmnmgeme’m to the Admmlptrator or any
offlcer 'mfhomsed bv ‘him in- this behalf

(3) After takma' over the management of any -

rwlmol mderthis ‘section, “the Administrator may

thq promsmms of sub-section 12). of isection 13, 0r -

“has made '’ written® 1epresentat1m1 expres— |

554 {Lnd""that it--is" expedient . in’ the pubhc mterest ar

: xlf;'cnre ~thé:proper., management of :the“’school to
;;_,v_.rﬂtlw manq,gemfmt of such schoql,lh@ may,

Prowd&d tha,t,a,yhere the management Qfsa, Lschool
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- arrange to manage the school through the Director
or any other person or body of persons authorised -
hy .the Director in this behalf, subject to such terms

and conditions and on such remunerations as he may

- specify (hereinafter referred to as the authorised
LfflCEI or aut'houqed body, as the Lcase may be).

(4) Where the ma.nagement of ‘any school has
been taken over under sub-gection (1), the managing
. committee or ‘manager of such- school may, within

.three months from' the date of takmg ‘over, make
sa representation to the Administrator, who may,
‘after considering. the said representation made by
~the:managing committee or the manager pass such
~order, including an order for the restoration of the
manae;ement or for the reduction of the period dunng
-which the management of such school shall remain
vested 'in the Admlmstrater as he may deﬂm fit.

(5) Where th(, management of & school has been

“talen- over under this. section, the Administrator

shall nay or cause to be paid such rent es may -be

avablb for the buﬂdmg of the.school to-the person.

. e_ntl_tl_ed to receive it ag was being paid py the ma- -

- naging committee or the manager immediately beforz
: the management of'such s‘chool was taken over.” -

(6) Durm;: such nerlod as any school remams
under the management of the authormed 0ff1cer:
~or the authorised body; —

(a) the service condrtmns, as approved by the
Admmlstl ator of the emplovees of. the school
who. were in emvloyment unmedlately before the
"date on which the management was taken- over
s‘lmll not be varied to their disadvantage;

‘ b all educational facilities -which the school
- had been affording immediately before such mane.-

gement was taken over, shall continue to he
‘afforde-d -

(¢) the School Fund. the School Staff Account
"Fund and the Punils’ Fund shiall be made avai-
lable to the authorised officer d1 authorised body,

- for belng spent for the purposes’ of the school;

(d] ‘o rem]uhon passed at anv meeting of the -
* ‘managing- committee of snch school shall he glven
effect to unless annroved bv thé Govet'nment and

“(e) the authorised officer | or' the authorised -
body shall have the right to open any account in



g mmmgfmg ‘éommittee -and - ‘thereupon the" manave-
'man‘tuofﬂiﬂmlnnntml of the school shall vest in the .

i jtmttee Wot

_2;1,8;_

' ito draw money. from ;any. Fund
‘ aectmn 10 Np pe.rson m churggs of

wise 1L appears to the Admmstmtor that the pur-

; pose for: -which-the management of the school was
mken over has been fhlfilled or that for any. other

‘egson: it js not nebessary that the. school should bhe

e u)}ﬁmued to- be managed by him,- he _may: cancel
s thetorder: madn by’ Tmm under “sub-section (1) and,

CAMBY “l‘esbom ’tlla manﬂ.gemmt of : the school to its

I

; scﬂ,l&sa (}f pay &nd !other eond,lv (§
'si_ty, ‘pension and other retire-
““thie”émployees on: an’equal €fc-(:%\gmg :

yees: of slmJlar schools T by"f&ha. .

;ry of the permd qrpeciﬂed under '

3 e:s;tended period qpecxhed under
gub—.,echom the managing com-
not-take over’the management of the
ﬂhhool the: -¢A dministrator -shall;- ‘otwithstanding

mlyi.hmgoggntamed mLsub~sect10n (1), -continue to

ithyfebtion (13 ox
%&Mﬁ@%ﬂg@ﬁ thats

:  =. rrmmu in ‘charge®of, fhe. mcmagement of the school,

1 bv;‘a,notme require the: mnnag'ing cOM-~

; “pver the mmnagpment of ‘the-school.
L "Aﬁmimstrator ‘doss not, ‘within' one month

5 from ‘the date of issue of the. sald notice, receive

gg;y,i xeply;thereto; he shall; - within fourteen days
(ter,‘@hﬁ g:xp_l_:y':q;f

tha month, gend to-the ma.uagmg‘
of; 1 E"school, by. reglsten‘d post, anpther
ng, o, the. first latter, and ‘stating that
o-has been received and that if ‘a re-
lsecmiﬁ feftor 8 not rpceived ‘within one
Ahatdate of {ssiie thereof, n notiea shall be
rithe.s Officlal JGazette: declaring - the
SHOT other nﬂsocintlon of individuals
omug or managmgn the. sahool to be ndefunct.

~
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i .'..Provfded- that, any.time within ten years from the
date .of publication ‘of the noticerin-the OQfficial
- Gazette, any rightful owner of the school comes
- forward to take over the management of .the school
““and its assets, the Administrator shall transfer the

achool togethel with its assets and liabilities to such

rightful ' owner and theleupop the school .and ~itg

_assets and liabilities shall cease to remam vestecl
in the Government.

(10) Where the management of an aided school

has heen taken over by the Admnustrator the autho-
. rity granting such md shall continue. to grlmt ald to

the gchool..

(1) Where the ma.nagem(,nt of any “school. had
been taken over by the Administrator before the
commencement of this Act, and such managemem

“was continuing at such commencenient, and, manag-

ing’ committee of-such school has. not after such
commencement, taken any - steps. to take .over the

- . management of the school from. the Administrator,
- it-shall be lawful for the Administrator to continue
- to manage such school and to grant ald to the schoot

to the full extent admlssible under this Act or Uho

_ rules made heleundel'

. 21 Seotmn 20 not to a,ppiy ‘to unaided mlnorih
schools. -~ Nothing contained in “section 20 . ‘shall
- -apply to an una.lded mmorlty school.

. cmapTER VIO
| Appeals and Offencas ‘
”2 Appml.-—- (]) bubject to the provislons oi

'.;u'b-sectzcm (2), an appeal shall lie to the Tribunal
~ from the follomng orders: . -

(a) refusing to recogmse a school u,nder sub-
~sectir_}n (2) of S&ctlou 5;

, {(b) Withdramng -the recognltlon of a Schom
- under .)ubwsectlon (3) of gection b :

(c) stopping, reducing or suspending aid\undel

" sub-section (2) of séction T;
{d) :refusing” to “grant permi&'sion under sub

-section -(3) of ‘section ‘9;
(e} - dlSI‘DiSSl.Ilg, xemovmg from. service: any em-

o playee 'or ‘reducing: ham in. rzmk ﬂnd&bsub-aecﬂﬂn

(2) of section 11.-
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_ ,)*‘m}ueny such appectl shdll be preferred Wlthm
days. fmm the date of c:ommmucauqn of fhe

o yenited” by suffgme&xt cause from.. preferrmg, the
appoa] in” tu‘ne« e

,‘,‘_._.'i__‘ } "_ 4; ;

. .(8), On recmpf of -any such appeal the Tnbunal
, 1 ah‘dl alf

mivate school

DY b‘ h -QXA&:HP
I?bﬂﬂg Wll:h tl 18 rovmons of

ir‘ AJ

(o] omltg o fails to denver
pm'}iv‘i;o‘,the Administrator;or any. officer autho-

used bg him: undep %u}ysectl011 ( 2) OfTSBCtIOIl 20, or .
(d) contravenes any. promsmn of the At 01: any

1ule made t[heru.mder or .

A LA

(e) ornits or, falls to furmc;h any 1nf0rm1t10n to

‘any . inspecting -authority or fiirnishes any infor-
‘mation to -that authority which is 1nc0frrect or
falsem*mateﬁgll pa.rtlculars or "

(f) ()lﬂlts or fails to. produce any book reglster

Lior other document to thf‘ mspectmg authorlty, or.
~gdue .

( g) 1>revents any mspectm,g z}uthorltv from

.- entering' into the. premises’of the school or from
’”conducﬁng a,ny 1nspect10n or.inquiry, he shall be
pumshai with' dmprisonment: for "a term which
-may .extend - to.three months or with fine which
‘may extend to one thousand rupees or with hoth:

iafled t,ha;l. the appella.nt wa.,;m pre~. )

ter gw:mg t'he 1ppellant a- reas;mable opporv_

3_ _foenc;a' and. punjshmm]t —w'_,(l):If the_maﬁager— :
1'6[90{ '

],’ifa.ﬂaL mi;hout, SANY .I:grasonable
“ANYi éﬁ‘made _b he-'Tm; -

any school :ifrl“()- '

4.7

-~--Promde«i ‘that natlnng ‘contuined  in- clause (n)

- and () - ‘shall apply toar manI'ltV" school::

e (2} No prosecut10n slnll be ﬁ1st1’cuted under this
_ Peetinnfqucépt ‘on-4° complaint made By the Diréctor
o Or-any person authorn%d by him in’ t{his 'E)ehulf

e e e e e et ok i e . e, skt ot ot
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CHAPTER IX

Miscellaneous

School Education Advisory Board

24. Advisory Board.— (1) There shall be cons-
‘tituted. an advisory bhoard to be called the Goa,
Daman and Diu School XEducation Board (herein-
after referred to as the Advisory Board) for the

purpose of advising the Government on matters of

po'licy 'relutinﬂ" to education in' the Union- territory.

(2) The COIHpOGlthIl of the Advxsery Board
shall be as follows, namely: —

“(a) the Chairman of the Goa,: Damd,n and Diu-

“Board. of Secondary and- ngher Secondary Edu~
¢ation, ex-officio; -

. (b). thme persons, Who are the heads of recorf-
nised: private schools;

(¢) three representatlves of . organlsatlons of .

Iteachem of recavmsed private schools;

(d). three represvnta,twes of the mana.gements
of recogmsed private schools; -

(e).: the Dlrector who shall he Lhe iecre-tary
- to the’ Adwsory Board;-

(f) the Prmc:lpal of. Qne. of the colleges in the |

h Umon territory; o B

(g) two members ¢ of the Legl&latwe Assembly

"~ .of the Union territory to be nommated by the
- Speaker; :

(h) two emment educatiomsts

(i), two representatives of the‘ parents a.nd

. guardians of the students of recogmsed prlvate
“schools; and

(]) two representatlves of the students of
S reeogmsed prlva.te schools. :

(3) The Chalrman of the Goa, Damun a.nd Diu
- Board of Secondary and Higher Secondary Educa-
tion shall be the Chairman of the Advisory Board
and. the. members referred to in clauses (b), (c¢),

(@), (f), (h), (i) and.(j) of sub-section (2) shall
be nominated by the Government

(4) The Adwsory Boa,rd shall regulate 1Ls own
procedure. . 7
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(5) The Lerm of “office of. every member of - ﬁhe
-~ Advisory Board and tr avelling and other-allowances

- payablé: to a~member- of the Adv1sory Board shall -
1)e;quch as may ‘be: 1)fes;cmbed R .y ,)_ ;

@"tmlegmm‘ off g owers; — (1) {The. Admnustm-'
lelegy ' por:any of 1113 powers,, duties and
1dér thidk Act or under.any rules made

Sithed: Dxrectnr ox- tmy other Ofﬁlcer' |
t_o Imn, S '

ery ‘person to whom any power ig delegated‘
Y seetion” xglj may- exercige ‘that.ipower. in

nd with the same effect: ag. if

gonferred on ]:um dlreLtly by

- - 10 Inspa(-tmn 01 Schools —— (1) Dvery recognmed :
: :qehool' shall be inspected at, least once in each finan-
! (,ml yea.r in such manner as may- ‘be: prescrlbed

{2) The Dlrector may also arrange specml ins-
pectlons of any school on such aspects of its work-

- ingrag.may, from time to tlme be conmdered neces-
L sary by hlm 3

7 3)""I‘he I)1rector may gwe dlrectlons to the mana-
qt reflumng the manager to rectify any defect or
ehcxéﬁcyrfound a{: the tlme of m.spectlon or other-

4) If the manaper f'uls to comply w1th any dlrec—

3 & tlon given under sub- section (3), the Director may,

Bt ‘afteér considering the explanation®or: report, ,if, any,
- =g1ven*0r ma,de by the manager, "take such actmn\as

.JL

5 Jh)m&hdmygalrpf recogmtlor or‘ .'; o
“in the case of: du’ “inaided - mmonty
in g’over ‘oi’ the school under sectlon -20.

)‘? Jur,lsdictmn of le courts harred ——No Cm{
Ms{}&l?‘haﬁejunsdmtwn in respect of any: mattex‘
{h%lation toiwhich the Administratororthe Director
oiny otherfperson: ‘authorised by the Administrator
. or*Dlrectér or:any othet officer or authority nppoin-
- t{ad or speqlfled by or under this Act, is empowgred
by or ‘inder4his Act to ‘exercise any power, an no

injunction "shall be granted by any civil court in
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respect of anything which is done or intended 10 ‘he
donb by or under this Act. : T

28, Pr ofm,hosn of action taken in good faith, — Nu
‘suit; presecution or other legal proceeding shall lie
against the Administrator, Director or any ather
person authorised by the Administrator or Director
for anything which is in good faith done or intended
to be done n pursuance of this Act or any rule made
thereunder

29, Power to make rules.—- (1). The Admmlstl ator

may, subject to the condition of previous pubhcatlon

by notification, make rules to carry out the purpospg
of this Act : -

(2) In ])ELI‘tI(‘ll]&I‘ and Wlthout Drewudme to the

generahtv of the foregoing power, such rules may.

provide for-all or any of»the followmg matters
nalnely —

(a) the manner in which educatmn mav be
~regulated. bv the. Govemment m the Umon tﬂrrl«
-tory. .

() the COeIldlthnS which every exlstmg school
‘ shall be 1equ1red to comply,

(e eqtabhshment 01" a new c;chool or the onemng
~ of a higher class or the closing down oaf an emstmg
. - "class.in &n ex1stmg school;

BT

(d) the form and amanner in which an nnpllca-l

1':1011 for r ecogmtlon of a school shall be made; .

(e) the facilities to be prowded by a school to
_.obtain recogmtmn |

l'

(f) the manner in W’hlbh and the ﬁilfhorltif to-

- . which an avpeal against fhe refusal or- WlthdraWal
of recogmtmn shall be made;

() the minimnm aualifications for. :ﬁ*:ﬁ _méthod

o of recrmfmult and the terms fmd CbndlthH.: of

service of emplovoes

- (h) the authorities to be snecifled for the
purposes of the different provisions ¢f this Act;

(i) the particuars which a scheme of manage-
~ “ment shdll contain, and the manner in whzch such
scheme shall be made;



(J) variations and modifications which may be
made in the scheme of management for a recog-
nised school which does not receive any aid;

(k) the conditions under which aid may be

granted to recognised schools

of which aid@ may be stopped,. reduced or

suspended; - ‘ ' '
(1) the part of the expenditure -of a recognised

schoo) which is to be covered by aid; '

(m) partieulars of school property which should
be furnished to the appropriate authority:

(n) the form in which, and the time within
which, an dppeal shall be preferred against an
order made in relation to the transfer, mortgage
or lien of any school property; '

(0) the Code of Conduet for the employees and
the disciplinary action to be taken for the violation

“thereof;

{p) the benefits which should be granted to the
employees of recognised private schools;

- (q) admission to a recognised gchool;

 (r) fees and other charges which may be col-
lected by an aided school; ‘ ‘ o

(s) the manner of inspection of recognised
schools; -

(t) the .term of office, travelling and other

allowances payable to the members of the Advi-

sory Board; . '

(u) finaneial and other returns to be filefl by
the managing committee of recognised private

schools, and the authority by which such returns-
"ghall be audited; "o ‘

o (v)' eﬁucationél purposes for Whibl_rthe‘ -incpme
derived by way of fees by recognised- unaided

schools shall be spent; S

(w) manner of accounting and operation of
gchools funds and other funds of a recognised
private school;

(%) fees, not exceeding one rupee, for preferring

any appea! under this Act;

s, and on the violation - -



- (y) any.other matter which is to be or.may be
pre*scrlbed under this Act.

30. Power to Temove d1ff1c111t1es —If .my difficulty

:_1anse.1 in giving ‘effect to the provisions of this Act, -
" the:Government may by order not’ inconsistént Wlth 5

the provisions of this Act remove the difflculty

Prowded that no such order shall be made aﬁer
the ' expiry of the period of: two yeam from “the
commencement ()f this Act

U D SHARMA
W " Law Secretary to the Govemmtmt .
Secretariat, " " of Goa, Daman and Diu- -
Panaji-Goa, ; (Legal Affairs Branch)
+-Dated: 24th July, 1985. Lo

(Published in the Official &az:atte LExtraof'dins.ry) L

P SeriesINo 18 dated 2-8-1985).

Notlflcatmn -
—19 SQ/LA

‘ 'I‘he “Gioa - School Dducailon (Amendment) Act
1989 (Goa Act. No.'1 of 1990) which- Hag" bben

Pagsed by the Legislative Asseinbly®:of: Goa “on
' '8:8-1989 and- assented to. by the’ Governor of Gioa
" on - 7-3:1990 is ' hereby pub_hs’hed for the general :

-, m:fonna,tlon of the pubhc

P V Kadne?car, Under Sécretary (Draftmg)
Panagx 12th March 1990

The Goa School Educahon (Amandmenﬂ Act 1989

(Goa Acf I of 1939) {7.3 1990]

ACTS R

n-ﬁ i

: further fo a,mend the Goa, Danwn cmcl Dm School

- Education Act, 198}. .

Be it énacted by the Leglslatlve Assefmbly of Goa.
in"the. I‘ortleth‘ Yea.r of the Repubht. of Inala 9.3

follows e B3

L L Shorrt title zmd commencament -——»{1) This Act " ;
may be “called- the- Go!l Schac}l Educatmn (%m&nd-,'»

‘ .

"meni) Act 1989 R it " 2
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i.‘&}‘]ftsh:dl comé‘into force' at once.

2 Amendmﬁnt of scctmn 4. -—In the Goa Daman

: _.ancl Diu School Edueation Act, 1984 (Act 15 of 1985)
';‘[herremafter referred to as the. “prineipal Act”, for
.+ sub-gection (2) of sgction 4, the followmg subsectmn

B -:sshall ba?substltuted namely —

il ,,(2) The,GQvernment may esta.bhs’h and main-
S tdn ‘any school ih the-State or may- permit any
' _,'Somety or Trusat or local authonty to estthsh__

,‘.-.g‘ rr-( "rI—-;_

.3 A_mandmenf of sechon 11 L In sectlon 11 of the

L Lprmmpa,l Act, —

TR o O

(1) For sub-sec tlon (2, the followmg sul) sec~
g tlons shall’ be bubstltuted n'Lmely —

‘ “(2) Subject io any rules that may be made '
' in this behalf,: go employee of an aided .school
< ghall. be "dismissed, ' removed, reduced in rank,
co’mpulsomly mt;red or: his ‘service’ otherwise

termmated except with - 1.119 pnor approva.l of
the Dlrector

e o i 4

(Za) Where 'the managm,g commltt of an
unmded mmomty school -is satlsfled that imme-
“diate ‘action” dgainst an employee “of | unaided
“minority . SdhOOL]S necessary.. by reason. of: :the.

i gross misconduct within - the meaning of ‘the

- Code- of . Conduct prescrlbed under section: 12,
of the employee, it may dismigs, remove, J;edu(-e -
“in" rank, comnulsorﬂv retire or otherwme termi-
nate his:service -and shall intimate the eaction

, . taken by it to the Director within flfteen days’

B Erom the date of the 'Lctlon so taken.”

(u) Fnr sub-section ( 4) tho following sub sec-
tlonq shall be substituted, namely —

e e “( 4\ \thre the intention to susnend or the
immediate- suspension of, an emnloyee is com-
municated "to the Director. he may, if he is
satisfied after fhearine hoth the narties H\at

there are adecuate and renconable grounds for

Fuch suspension, accord hls approval to such
guspension.



— Dl
(4a) Where an employee is suspended in.vio-
lation of sub-sections (3) and (4), or the rules

made thereunder, the Director may direct for
revocatipn of the order of suspension.”;

(iii) sub‘sectlons (b) and (6) hall be ormtted

4. Amendment of section 14, — Sectu)n 14 of the
principal A.ct shall be. omitted. '

5. Amendment of . be{mon 22.~~1In section 22 of
- the principal Act, for clause (e) of sub-section (1),
-the following cld.use shall be substituted, namely o

“{e) dismissing, 1emovmg from service any
employee or reducing him in rank or retiring him
compulsorily or othermse terminating his services
under sub-sections (2), (Za), (4) and (rm) ¢s the
‘case may ‘1:9 of sectlon i 1

6. Amelldmeut of section 23. — In sub-section (1)

of section 23 of the prmupal Act, the proviso shall
be omltted

. Amendment of sectmn 24, — In section 24 of

the prmmpal Act, for sub-section (3), the fo]lowmg
sub-section shall be substituted, namely: —

“(3) The Minister for Iducation shall be the
Chairman of the Advisory Board and the Members
referred to In clauses (h), (e), (), (), (h), (1)

and (j) of sub-section (2) shall be nomma.ted by
the Government ”

Secretariat Amlexe,

Panaji,

- Dated: 13-3-1990.
T B. 5. SUBBANNA,

Secretary to the Government of Goag,
' " Law Department (Legal Affairs)

(Publishéd In the Offlcial Gazetts, .E;enes I No, 52
dated 28th March, 1880).






